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Order dated 27,11,2002

Heard Shri l.Pél, leamed senior cewnsel appearing
en Behalf of the Railways and Shri P.K.Chand, learned cewnsel
for the applicant en M,A.843/2002 filed by the Respondents
seeking extension eof time te comply kthe order dated 23.7.200?
passed by the Trikwnal,

While dispesineg of O.A. 36/01 en 23,7,2001,
30(thirty) days time was granted te Respondents to pass
reasoned and speakine order en the appeal petitien eof the
Applicant, as available wnder Annexure-9 and 190 series
of the O.A., It was further directed that result of the
sppeal showld be commwnicated to the Applicant within a
peried of 15 days thereafter, Shri Pal, leamed senier
cewnsel for theRespondents (Railways)thmeoweh the abeve
saieé M.A, has disclesed that the Respondents received
the order of the Tribwnal dated 23,7.2002 on 16,8,2002
and  accordingly, they were te dispese of the appeal by
16.09.2002, But wefore the end ef ene montk, the Respondents
have filed the present M.A.(M.A.843/02) en 11,9,2002,
seeking seven menths' time for dispesal of the appeal,
asdirected -y the Triswnal) It is the case of the Respondents
that the appeal of the applicant has already been transmitted
to Railway Beard en 23.8,2002 and that pefore disposal of
the appeal, Unien Puelic Service Cemmission is te be
consulted and since the Applicant is a senier efficer,
erders frem the Ministry i;i?quired.

Havineg heard the learned senier cownsel for the
Railways anéd the learned covnsel for the applicant, and

havine wmr®e given all anxievws considerations, time till



end of Janwary, 2003 is granted to Respondents te

Pass necessary orders on the appeal of the Applicant,
It is for the Respendents te apprise the Railway Beard,
U.,F,S.C. 2nd the concerned Ministry abowt the orders
of this Tribwnal and that a time has been fixeiiﬁr5<lafo£4ﬂ;
g;&f¢71u1ﬁL;843/2O02 is accerdingly dispesed of,

Send copies of this erder teo Respondents and
alse to the U,F,S.C, threveh its Secretary at New Delhi,

Free copies of this order be also maéde available to the
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